0O.A. No89/2012
- ORDER DATED 8" OF FEBRUARY, 2012 ‘
LK. Pasayat .............000 oo o o ciieswien. .. Apphoant

Vrs. ,
Union of India & Others .. ................ . Respondents
Coram:
HON'BLE MR. CR MOHAPATRA, ADMINISTRATIVE MEMBER
&_

HONBLE MR, AK PATNAK, JUDICIAL MEMBER

Applicant is at preseh.t.’ Workmg as Private Secretary to Chief
Engmeer, BSNL, Bhubaneswar, He had carlier made a representation dated
12122011 {Annexure-A/2 senes) fo Respondent No2 for allotment of
Type-111 quarters, preferably in the 1™ floor of CTTC, Colony, Vanivihar,
mier sha on the grounds thal s mother 15 80 years old who has been
advised by the Doctor to avoid stair case and that his eldest daughter 1s
_ suffering from Asthma. While the matter stood thus, the applicant, vide
Annexure-A/7 dated 02022012 has been allotied with a type-111 quarters
{Block-15) m P&T Colony Vamvihar, Bhubsneswar, wherem he has been
&irected o take over the possession within seven davs of receipt of
Annexure-A/7 dated 020220172,

2. 1t 18 the grievance of the applicant that vide Annexure-AJ6
dated 28.01.2012, 03 Nos. of Type-11l quarters at CTTC, Colony have been
diverted from CTTC Pool to OMTD Pool, Bhubaneswar, which are to be
atlotted m favour of the meumbents n sccordance with semonty.  The
applicant has submufted that due to old age of his mother and illness of his
daughter, he would hike to get the quarters Noo i1, Type-iil, Block-2 CTTC
Colomy, Vanivihar, Bhubaneswar allotied m his favour. Hence, aggneved
with Annexure-A/7 dated 02.02.2612, the applicant has moved this Tribunal
seelang the followmng relief:-

“{a) To pass appropriate orders quashing the order
of allotment dated 02.02.2012 m Amexure-A/7 so
far 3f relates fo the apphcant,

{b)To pass appropnste orders directing the



Respondents  specifically, Respondent No2 to
consider the case of the apphcant to allot the sad
Type-11 guarters bearmg No 11 m CTTC colomy,
Yamvihar as and when the same would be made
ready for allotmeni; ™

3. We have hesrd Sn B S, Trpathy, Ld. Counsel appeanng
for the appheani and Sr 8B fena, Ld. Addl Standing Counsel appearmg
for the BSNL /Respondents on whom a copy of this O A has already been
served and perused the matenals placed on record,

4. From the perusal of records, what all revealed 15 that the
apphicant’s prayer of allotment of Type-{11 quarters at C'T'TC Colony has not
been considered notwithstanding the fact that he has been allotted with a
guariers i P&T Colony.

5 In owr considered vim%f, the ends of justice would be met 1f
applicant’s representation dated 12.122011 vide Annexure-A/2 series 15
considered and disposed of as per Rules by Respondent No.2 withm a
period of 10 days from the date of receipt of this order under mtimafion to
the applicant. Till then the applicant should not be inswsted to take
possession of Type-111 guarters at P&T Colony by virtue of Annexure-A/7
dated 0202201, Ondered vkl

6. With the above observation and direchion, this OA s
disposed of at the admission stage 1tself. No costs,

7. Send copy  of this order along with paper books to
Respondent No.2 at the cost of the spplicant for compliance and free copies
of this order he made over to the Ld. Counsel for the parties.

8 S B.S Trpathy, Ld Counsel appearing for the applicant

undertakes to deposit the postal requnsite m course of the day.
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